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31st day of March, 1963, in respect
of ‘Agricultural Research’.”

DxmMAND No. 39—AnNTMAL HUSBANDRY

“That a sum not exceeding
Rs. 1,03,53,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Animal Husbandry'"

DemMaAnD No. 40—FoREST

“That a sum not exceeding
Rs. 1,14,46,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil; come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Forest'.”

Demanp No, 41—OTHER REvEmur Ex-
PENDITURE OF THE MINIsTRY or Fooo
AND AGRICULTURE

“That a sum not exceeding
Rs. 17,08,52,000 be ganted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of pay-
ment during the vear ending the
31st day of March, 1985, in respect
of ‘Other Revenue Expenditure of
the Ministry of Food and Agri-

culture’.

DemanND No. 124—CarrTAL OUTLAY ON
ForesTs

“That a sum not exceeding
Rs. 1,77000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Capital Outlay on Forests'”

DEmanp No, 123—PURCHASE orF
Fooboramng

“That a sum not exceeding
Rs. 2,19,54,48,000 be granted to the
President to complete the sum
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necessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect

of ‘Purchase of Foodgrains’.

Demann No. 126—OtHErR CAPITAL
OuTLAy oF THE MimnisTRY or Foop
AND AGRICULTURE

“That a sum not exceeding
Rs. 67,53,97,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Other Capital Outlay of the
Ministry of Food and Agricul-
ture'”

15.38 hrs.

MINISTRY OF IRRIGATION AND
POWER

Mr, Speaker: The House will take
up discussion and voting on the
Demands for Grants under the control
of the Ministry of Irrigation and
Power, for which 6 hours have been
allotted, Hon. Members who wish to
move cut motions may send slips to
the Table indicating the numbers of
the cut motions to be moved and they
will be treated as moved if they are
otherwise admissible.

Demanp No, 67—MINISTRY OF IRRIGA-
TION AND POWER

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 23,68,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Ministry of Irrigation and.
Power'"
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Demanp NO. 68—MULTI-PURPOSE
River ScHEMES

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,76,08,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Multi-purpose River Sche-
mes'"

DemAND No, 69—OTHER REVENUE Ex-
PENDITURE. OF THE MINISTRY OF
IrrIGATION AND POWER

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 8,26,22,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1965, 1n respect
of ‘Other Revenue Expenditure
of the Ministry of Irrigation and
Power'"

DEmMAnD No. 132—CapPrTAL OUTLAY ON
MurTi-PURPOSE RIVER SCHEMES

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 9,66,78000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect

of ‘Capital Outlay on Multi-
purpose River Schemes'”
Demanp No. 133—OTHER CaPrray

QUTLAY OF THE MINISTRY OF IRRIGA-
TION AND POWER

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 8,56,78,000 be granted to the
President to complete the sum
necessary to defray the charges
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which wil] come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Other Capital Outlay of the
Ministry of Irrigation and
Power’.”

Dr. Saradish Roy (Kaiwa): Bejore
going into the subect proper, I would
like to say a few words on the Min-
istry itself. The outlook and the
atlitude of the Ministry ought to have
changed now with the assumption of.
the charge of this Ministry by an
eminent engineer of repute from
whom the expectation is very high,
and wio, it js expected, wil] rise to
the occasion.

While expressing these expectations,
it is necessary to utter a few words
of warning. It may be the tendency
of the hon. Minister to interfere in
details of the working of the projects
‘and s0 on which are strictly within
the’ functions of the Chief Enginec:.
In doing so, he is likely to be dislik-
ed by the officials. This will be a very
unfortunate development resulting
from the experiment being tried of
putling an eminent engineer as the
Minister in charge of a technical
Ministry. It is reported that this is
not being liked by the politicians
and civil administraters who are now
ruling the coun!ry. So, any failure on
this account caused by the activities
of the Minister is likely to be
exploited.

As regards the irrigation potentiali-
ties envisaged in the Third Plan, it is
reported that the target will be less
by 5 million acres. Some reasons
have been given in the Report. One
of the reasons is that the targets were
“pitched optimistically high.” This is
the case particularly of all the pro-
jects, because whenever a scheme is
sanctioned, it is desired by the Min-
istry that it should be remunerative.
As a result, the State Governments
always push up the target so that the
schemes may be accepted by the Min-
istry and the Central Government.
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There are certain reasons given for
the expected shortfalls in the Third
Plan targets. The most important is
the insufficient utilisation of the water
resourves. The water resources gene-
rated by the projects can be utilised
to the maximum extent if the farmers
are enthused to do so. But they are
forced to pay a very high rate of tax
for the water supplied. In the DVC
area, which [ represent, the farmers
have to pay Rs, 25 per acre for double
crop. This way they are not enthused
to utilise these potentialities.

In this connection, I may mention
one thing which the Public Accounts
Committee has referred to in its 15th
Report on the DVC. It has been sug-

gested that to increase the revenue of .

DVC, there should be a lowering of
the rate. I suggest that the Ministry
should examine this matter very care-
fully and reduce the rates so that the
cultivators may be enthused to utilise
the potentialities created in an econo-
mical way.

By the end of the Third Plan, only
26 million acres of land will be irri-
gated by the major and medium irri-
gation projects. This is far below the
requirements of the time, when we are
facing a huge shortage of food. The
Ministry should take up with the Plan-
ning Commission certain new schemes
in the Third Plan itself so that the
irrigation potentialities by these major
or big, and medium, projects may be
augmented by the end of the Third
Plan or the beginning of the Fourth.

As regards utilisation of potentiali-
ties created, only B0 per cent is being
utilised now. In DVC, the shortfall is
maximum; more than one third of the
potentiality is not being utilised.
There are various reasons. The maim
thing is the deficiency on the part of
DVC in not providing the field chan-
nels and distributories in proper tim
Even this year when the West Ber
Government had ‘aken over the Dw.
canal system, it was openly said in
West Bengal papers that without these
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distributories, the canal system, we
cannot supply water even to 6 lakh
acres of land, which is two-thirds of
the total target. This target js also
being revised from time to time.
Originally it was 12 lakh acres from
DVC, then it was reduced to 10 lakh
acres, now it has been reduced to 8
lakh acres or even less. For the rabi
crop, it was originally 3 lakh acres,
it has been reduced to one lakh, and
for the running of the navigation
channe| it is reduced consequently to
55,000 acrecs of land This is a very
unhealthy state of affairs. Proper
importance is not being given to
irrigation, ITmportance is being given
to navigation or water for industrial
use or for generation of power. So the
irrigation potentialities of the DVC
project are not being utilised properly.

Regarding power, shortage is being
cxperienced all throughout the coun-
iry during the last three years. It is
specially acute in the Bengal-Bihar
DVC zone. Even this year, the anti-
cipated shortage of gencrating capa-
city wi!l be about 0°2 million kw. The
introduction of the zonal grid system
and advance planning for the Fourth
Plan projects are commendable. But
with the shortage of power, what is
happening in West Bengal? New
industrics are not coming up and nld
established industries are compelled
to shut down for certain hours of the
day. The West Bengal Government,
with the help ot the Central Govern-
ment, have sunk 292 tubewells during
the last three years. Of these, 118
are working and 176 are lying idle
even today due to shortage of power.
I therefore suggest that the Ministry
should take special care to see that
these power projects in the eastern
zone, specially Chandrapura, Bandel
and Bokaro may be completed in
scheduled time, if not earlier.

Tt is regrettable that in almost all
the power projects no economical
measures are introduced for executing
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and operating the schemes. As a
result, the cost of the projects and
their maintenance are going high and
the return by way of -electricity
charges is becoming Tow,

Now a cry has been raised that the
power industry should earn a profit
of 10 per cent per annum, Domestic
consumers fear that in order to
achieve this returp the rate may fur-
ther be increased. In most of the
States, the rate charged for domestic
consumption of power is about 2—3
times that charged for industry. Even
for agriculture, the rate charged is
between 1 and 2 times more thau that
charged for con;umption by industry.
In West Bengal, excluding Calcutta,
the electricity charge is 34 nP. per
unit. In addition, an eleetricity duty
is levied in all the States, wvarying
from 1 nP. to 3 nP. per unit. The
State Governments are earning a gnod
amount as revenue on this account.

In almost all the States, power is
supplied to industry at a very low
rate, even beiow the cost price, I know
of certain States which offer wvery
low raies of power in order to atiract
new industries, which leads to very
unhealthy competition. We all know
that expenditure incurred by industry
on electricity charges is a very small
fraction of their tota' expoenditure.
So, 1 suggest that uni‘orm rates should
be introduced for industry throughout
the country, and that it may be
enhanced to get more revenue for the
State,

On the other hand, power should be
supplied at a very cheap rate, if
necessary  at  subsidised rates, to
agriculturists for irrigation, to enable
them to increase production. In my
area there iz a co-operative lift irri-
gation organisation. They asked for
power, but about Rs. 15000 was
charged from them for the transmis-
sion line ete. Somchow they procured
the money. but the electricity charge
is so high that it is quite impossible
for them to run that lift irrigation.
So, T would )lead that the Ministry
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should take special care to see that
agriculturists are given Special prefe-
rence, as industrialists have been
given till now, and that the transmis-
sion and electricity charges should be
nomina] so that production on the
food front is increased,

The DVC supplies electricity in bulk
at very cheap rates to the Calcutta
Electricity Supply Co., which is a
foreign firm, which sells this power to
the consumer at high rates and makes
very high profits. If you nationalise
this company, it wil] give you
lakhs of rupees every month, and
thus augment your resources,

The progress of rural electrification
{s not uniform in all the States, Ex-
cept probably for Delhi, the per capita
consumption of power in West Bengal
is the highest in the country, but the
number of villages electrified there is
the minimum. In other States where
the per capita consumption of power
is lower, the number of villages elec-
trified is greater. In the Report the
results we have achieved in rural
electrification are not mentioned. I do
not suggest that every village should
be electrified, but we should have a
certain aim, namely to make power
available for irrigation purposes and
for cottage industries. But from the
Report nothing is clear in this respect.
I suggest that in the villages where
power can be utilised for irrigation
purposes or for developing cottage or
other industries, power supply should
be arranged, and the transmission
charges should not be recovered from
the villages.

It is well known that considerable
resources are required to control floods
efficiently in a vast country like ours.
From the Report it is seen that about
74 per cent of the allotment for the
Third Plan has been spent during the
last three years. And the flood pro-
tection work undertaken is nominal.
Every year when there is heavy mon-
soon, we experience floods in one
State or the other, in one river or the
other. So, I suggest that the Ministry
should ask for more grants during the
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Third Plan from the Planning Com-
mission for new schemes of flood con-
trol in the country,

In the Report, floods occurring in
the different States are mentioned as
also the steps taken, but it i very
regrettable that one very important
river of West Bengal, the river Ajoy,
which causes floods almost every year
is not mentioned. Even last year
there was a great flood and crops on
about 8,000 acres of cultivable land
were damaged. Even the DVC canal
system has been damaged by the flood
in that area. I personally visited
those places, but not 3 word has been
mentioned in the Report about that
flood. I would request the Ministry
to take up this case and see that pro-
per flood protection measures are
adopted.

There was a plan from the West
Bengal Government to utilise waters
of 'the rivers for irrigation purposes or
industrial purposes. I understand
that plans for the utilisation of the
waterg of this river are pending with
the Central Government. 1 request the
Ministry to take up this matter and
see that the flood-.in this river is con-
trolled and that its water is properly
utilised.

There has been criticism of the
working of the DVC on several occa-
sions gn the floor of the House and
outside. Last year too it was dis-
cussed. I do not want tg go into the
irregularities and shortcomings of the
DVC now. At the time of its inaugu-
ration, pur Prime Minister described
the DVC as “our great national scheme™
but this project is now in a state of
disintegration. It was to be a co-
operative scheme among West Bengal,
Bihar and the Central Government,
but for various reasons this organisa-
tion is now disintegrating, Even among
the staff, there is now lack of sincerity.
If you go to Anderson House, the
headquarters of DVC ia Calcutta, or
any project under it, you will find
that there is demorslisation in the
staff from the highest to the lowest.
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They are not in a mood; they are not
sincere gzt present because the future
of their organisation is not clear to
them. Over the last year it is being
discussed in papers and they say it is
going to be reorganised but no proper
decision has yet been taken. And their
future is uncertain. The canal system
has been transferred to the West Ben-
gal Government; two of the four dams
will be controlled by the Central
Power Commission and the other
dams, by the DVC. There is thus this
triple authority on the supply of
water for irrigation purposes; it is not
at al] convincing. When the DVC was
established with the participation of
three Governments, this arrangement
was not functioning well; how can
triple control function effectively
now? Only future operation will
show how it functions.

16.00 hrs.

DVC without the barrage, without
irrigation, is left alone with the gene-
raticn of power, that too thermal
power. It hag thre functions almost of
a State electricity board, The other
functions such ag the navigation
canal flood control etc. are there, I will
come to them later. It is quite im-
possible to have a DVC in this state
of affairs. So, I suggest that a speedy
decision regarding the reorganisation
of the DVC should be taken by the
Central Government,

On the navigation canal the DVC
hag spent about Rs. 5 crores. In the
report it is said that it was being used
and some articles could be sent to
Ranchi from Calcutta. For maintain-
ing this navigation canal, you have
reduced the supply of water to agri-
culturists, This navigation canal is
very costly. From 1939 onwards, only
a few articles could be sent through
this canal—in the last five years.

16.03 hrs,
[Mr. DepuTy-SPEAKER in the Chair]

For maintaining this canal, we have
to cut down the facilifies for cultiva-
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tors. I, therefore, suggest that they
should consider whether it is profitable
to run this canal or not. If it is not
profitable, let it be abandoned. [Fer
two yearg we have been having dis-
cussion every year about carrying
goods through this canal. For pro-
viding facilities to agriculturists, I
suggest that this scheme should be
abandoned for the present. It was
linked to other multi-purposes such
as flood control, erosion, etc. They
have abandoned them. So, 1 appeal
to the Ministry to decide about the
reorganisation of the DVC at an early
date so that this erganisation cam do
gome work.

The staff of the DVC are very much
demoralised because they are facing
some uncertainty about their future.
I request the Minister to announce
forthwith in the House that whatever
may be the reorganisation of the DVC,
the staff will be provided with alter-
native jobs and their service condi-
tions will not be hampered. The gtaff
there are greatly agitated because
some of them have put in more than
15 years of service in that project and
their future is not now certain. There
are about 20,000 people there and with
the transfer of thre barrage to the Gov-
ernment of West Bengal, 2,000 staff of
the DVC are declared surplus. They
are not finding any job; neither the
DVC nor the Central Government nor
the West Bengal Government have
any responsibility to provide them
with a suitable job. No assurance is
given to them about their service con-
ditions.

I may say one word in this coh-
nection about the Farakka barrage. It
is important not only for Calcutta
port but also to have easy communi-
cation between the eastern part of
India and the rest of India. I am
happy that the Minister has taken
the trouble to see that the daily work
at Farakka is being done quickly. Still
this year's gchedule of work is not
being fulfilled. A regular watch should
be kept so that the Farakka barrage
may be completed as per schedule.
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For 30-35 miles around Calcutta, we
are experiencing erosion on both sides
of Hooghly cvery year; it 15 a highly
industrial area and it causes much
trouble. The Ministry should take
up this and some preventive works
to stop erosion should be taken at an
early date,

Shri P. K. Deo: Mr. Deputy-Spea-
ker, it is gratifying to note gzt long
lasy that the responsibility of this im-
portant Ministry has fallen on the able
shoulderg of a techniciap and expert
on this subject, like Dr, K. L. Rao. We
all expect that during the tenure of
his office, this Ministry will play an
important role in building a more
prosperous India. Thig Ministry deals
with irrigation and power, so vital for
the promotion of agriculture and in-
dustry and I would confine my obser-
vations to these two aspccigy of the
activities of this Ministry,

To start with, I would like to speak
something on power, which is so es-
eential for our industrialisation. It was
estimated that we will achieve the
target of 12.5 million kws. by 1966.
Though there will be a shortage in
fulfilling our target so far as the irri-
gation potential ig concerned, we will
be achieving the power target by the
end of the third Plan. The shortfall
would be to a tune of one million kw
in our power demand, because there
has been a delay in the progress of
industries like sted], aluminium,
etc. I hope that the Ministry of Steel,
Mines and Heavy Engineering gnd the
Ministry of Industry will go ahead
with the programme so that they could
fully utilise the power that will be
generated by the end of the third Plan,

There could be no two opinions that
an all-Indiag grid is an ideal proposi-
tion. Natural resources do not con-
form to man-made boundaries. After
all, the boundaries of the States have
been reorganised, but our natural re-
sources do not confine themselves to
these boundaries. So, it is all the
more important that we must have an
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all-India electric grid. We are pleas-
«d to note that some power has been
-switched on to the deficit West Ben-
gal zone from the Rihand, and the
DVC has been connected with Rihand;
some surplus is available from Hirakud
10 the DVC. So, if this Hirakud sys-
tem could be connected with the Mac-
hkund, we will get an entire all-India
connectipn of electric grid right from
the down South to Uttar Pradesh, This
should be done without any delay.

Though in the second Plan of my
State, it was proposed that Hirakud
grid and Machkund grid could be con-
nected somewhere in my constituency,
this has not been given effcct to as
yet. As g result of this, the paper
mill which should have been establi-
shed at Keysingha has to be transfer-
red to Rayaghada becausc they have
to be connected with 132 kv line from
Machkund to the Hirakud sys<iem, At

the same time, I beg to submit
that the proposal of an ali-India
grid is an ideal one, We must,
along, with it have a unifurm

rate of electricity for consumers. We
find that there has been partiality in
this regard. Though a greal conces-
sion is being shown to industries like
aluminium from Rihand—they get it
at three naya paise per unit—step-
motherly treatment is being shown to
the agriculturists who are charged at
the rate of 19 nP per unit for pump-
ing thi; much-needed water to the
thirsty land. In areag where there has
been diesel generation of electricity,
agriculturists have been paying much
more than this 19 nP. which is usually
charged elsewhere for agricultural
purposes.

Coming to the rural clectrification
programme, from the brochure that
hag been supplied to us at the infor-
mal consultative committee, we come
to know that out of 20,000 additional
villages to be electrified, 7,770 wvilla-
s hase been covered in the two
ars of thig third Plan, and we hope
}at L the end of the third Plan we
wiil Le zhle to achieve this target and
will be able to give cheap electricity
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to our agriculturists who will then be
able to get an impetus for food pro-
duction and, at the same time, be
able to modernise their agricultural
operations.

In this connection, I would like to
urge upon the Government that the
‘State Government and the Centre
should subsidise the State Electri-
city Boards, as rural electrification is
not a commercially paying proposi-
tion, and financial assistance should
be given to the consumers for meeting
the service-line charges and for the
purchase of pumps, ete. In some States,
the rates charged for the agricultu-
ristg are much more than the maxi-
mum economic rates indicated by the
Ministry of Food and Agriculture. So,
there should be a co-ordinated ap-
proach tp this programme.

My remarks in this debate would
not be complete unless 1 take this
privilege on this ¢ccasion to point out
the biggest fraud that has been com-
mitted by the Orissa Government on
the nation, by asking the Prime Min-
ister at Tikkerpara to lay a stone on
whirh was inscribed “Let the great
pru, -t serve the nation”. The Gov-
crnment of Orissa says it was the
foundation stone of Tikkerpara pro-
ject, In reply to the wvarious ques-
tions in the Lok Sabha and Rajya
Sabha, the Minister has replied very
nicely in words coucheg with diplo-
macy that it was not a foundation-
stone, but it was a commemmoration
stone. I would like to know what it
will commemmorate, It cannot com-
memmorate a vacuum. I would re-
quest the Minister to throw some
more light on this subject.

A few monthg back it appeared in
the papers that Shri B. Patnaik, the
Chairman of the State Planning
Board, had written to the FPrime
Minister to make a provision of
Rs. 1000 crores for this project. Be-
fore the Prime Minister Jaid this foun-
dation-stone. Shri Asoka Mehta, the
Deputy Chairman of the Planning
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Commission, came out with a stale-
ment that it has not receiveg the
approval of the Planning Comrm. ssion.
The Central Water and Power Com-
mission, which is the highest expert
body on the subject did not give
green-signal to this project. Now the
nation is going to be committed to
an expense of not less than Rs. 278
crores, being estimateq now. This
has been estimated by an eminent
engineer like Dr. Khosla, But we
know his first estimate of Hirakud
was Rs. 48 crorzs uad it went up to
Rs. 100 rrores. So, this estimate of
Rs. 278 crores will go up to what
astronomical figures, 1T do not know.
But at the initial stage, the nation is
going to be committed to the tune
of Rs, 27831 lakhs, submerging 1000
square miles of most fertile land, up-
rooting 4 lakhs of people. This s
possible because the Chairman of the
State Planning Board is not the
Chief Minister, who is responsible to
the Assembly. Here some third per-
son is at the helm of affairs of plan-
ning and he by-passes the Planning
Commission; he by-passes the Cent-
ral Water and Power Commission and
goes to this stage, throwing to winds
all canons of planning and all priori-
ties fixeq by the Planning Commission.
1 do not know whether we are in a
stage of planning or astrology.

Shri Igbal Singh (Ferozepur): But
your party is not for the Plan.

Shri P. K, Deo: 1 am saying what
your party says,

The real cat came out of the bag
when Shri B. Patnaik stated in the
Orissa Assembly. ...

Mr. Deputy-Speaker: The hon.
Member can criticise the Planning
Commission, but not members whr
are not here.

Shrli P, K. Deo: My misfortune is
regarding the Tikkerpara dam, I
have been running from pillar to
post to get more facts about it. In
the informal consultative committee,
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T requestedq the Minister to throw
some light on it. I ‘phoneq to the
CWPC to let me know some details
but they say, we have not received any
report as yet. But in the report of
the Tikkerpara project which was
placed on the Table of the Orissa
Assembly, there are minutes of seve-
ral meetings held with the members
of the CWPC, where Mr. Chopra, Mr.
Handa and Mr. Murthy were all
associated. These meetings took place
on 6th April, 1963, 17th August, 1963
and on the 19th August, 1963 at Bhu-
vaneswar, with prior meetings at
Delhi. My remarks would be maost
appropriate if I draw the attention of
the House to something so vital and
which is affecting all of us so much,
a debate on which took place in the
Orissa Assembly the other day. There
the Chairman of Planning Board
says:

“A justifiable strategy to meet
competition from other States by
obtaining the blessing of the
Prime Minister even without the
project report.”

He further says: “everything is fair
in love and war”. We are not
making love with anybody, nor are
we at war with anybody Then it is
said: “It is the blessing and good-
will of the Prime Minister that will
ultimately prevail.”

We are surprised as to how all
these things could take place. If the
nearness to the Prime Minister of
certain individuals is going to decide
the destiny of the nation and of so
many people, then God save the
planning and this country. Sir, the
only corollary in  history that you
will find is when Mrs. Wilson wield-
ed much more power than Mr. Wil-
son, the American President, wher
he was ill. So, taking advantage of
the illness of the Prime Minister, all
these things are happening. We cannot
be at one with all these mysterious
state of affairs. I hope the hon. Min-
ister will throw some light on it.
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Regarding this Tikkerpara project,
when after the Hirakud Dam the
floods could not be controlled in the
delta area ang when the estimate
shot up from Rs. 48 crores to Rs. 100
crores and we could not achieve the
varioug targets even when 300 square
miles were submerged and about a
lakh of persons were uprooted with-
out compensation being paid uptil
now of whom 50,000 were landless
labourers who were thrown out in
the streets without any alternative
employment, and the Prime Minis-
ter's brave words that land for land
and houss for house would be given
to the people of Hirakud have yet
remained a mvth. Sir, is it not my
duty to point out here that all these
promises given in the paper are good
for nothing? At that time the Orissa
Government appointed one eminent
engineer, Shri M. S. Thirumala
Iyengar to go into the cntire question
of Mahanadi Valley Development. In
his report he has categorically statea
that the idea of Tikkerpara Dam and
Naraj Dam which submerge large
areas of fer!ile lands should not be
considered, He has suggested that the
tail water coming from Chiplima
power house of Hirakud Dam could
be taken on the right side of Maha-
nadi by a lateral canal up to Bavdh-
garh and there it could generate 200
megawatts and irrigate 60,000 acres of
land. If it would be further taken
to Tikkerpara it would give a head of
90 feet by which we can easily gene-
rate 125 megawatts without submerg-
ing any. area,

Recently, there was another Flood
Committee appointed by Shri
S, N. Bhanj Deo, Minister of Irriga-
tion, Government of Orissa. I has
recommended that these high dams
should not be taken in. It has been
accepted by the Government of
Orissa. Now, in a 15-page pamphlet
of Dr. Khosla, by name Decade of
Destiny, he throws all these recom-
mendations to the waste paper bas-
ket I wouid call this not a decade
of destiny, but I say that it will be a
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dooms-day for the people in the
upper reaches of Mahanadi. It en-
visages the submersion of 12,43,800
acres of land of which 6 lakhs of
Bavd, Sonepur and Athmalik wouid
be submerged by the Tikkerpara Dam
and 148,000 acres of Bamra =and
Bonai in Barkot, 80,000 acres of
Keonjhar in Bhimkund and 34,000
acres of Rairakhol by Tikra project
and 20,000 acres of Daspalla by .he
Gania Barrage. If all these iii0gs
take place, about a million people of
former State areas would be com-
pletely uprooted and thrown in the
Bay of Bengal. They were promised
an Utopia by the Congress Govern-
ment. They have not got an inch of
land to rehabilitate themselves, Be-
sides that, we are welcoming several
lakhs of refugees from East Bengal.

Now, in the whole globc only one-
fourth is land and three-fourths are

water. So, if we want to increase
the water arca, I cannot understand
the argument behind it. TIn highly-
populated States, like the Nether-

lands, they are reclaiming sea, Zui-
der Sea, in Rotterdam and Auster-
dam to give more land for the people.
But, in this country, where the pres-
sure of population is so much on
land, we are trying to have more
lands under water! So, 1 beg to sub-
mit that all these aspects lLave to be
examined.

Coming to the merits of the Tikker-
para dam, it is supposed to generate
2000 mw of electricity. I cannot
understand what useful purpose would
be served by generating 2,000 mw. In
the report of the Central Water and
Power Commission on the Possibilities

‘of Load for Orissa they have come to

this conclusion that Orissa’s require-
ments of power during 1975-76 would
be 1,404 mw. These 1,404 mw would
be easily available if we could take up
the following projects. From the Tal-
cher thermal, which has been taken
up, we would be generating 230 mw.
Trom Balimela, we would be generat-
ing 360 mw which will ultimately
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increase to 480 mw. From the new
projects which could be taken up,
from Indravati we could generate 390
mw and from Upper Kolab 162 mw.
Even though the Orissa Government
has made an estimate of the require-
ments of electricity, it has not been
able to utilise fully the quota of
electricity generated from the Mach-
kund project, a joint venture of Orissa
and Andhra Pradesh. Though 34 kw
is av=ilable as orissa's quota, only 12
kw is being utilised by Orissa. So, a
balance . 22 kw is available. From
Shiri lyangar's proposal for utilisation
of the tail water from Hirakud power
house we would be getlting 342 mw,
making a total of 1,806 mw. So, 1
cannot understand why Government
should go in for this Tikra project.
By taking up this project, they would
be creating more problems than solv-
ing some of the existing problems.

Then I come to another intercst-
ing finding in the Tikkerpara rcport.
On page 13 it is stated that if the load
does not grow as fast as has been
vstimated, we may be sure of selling
a certain amount of bulk power to the
neighbouring States. We cannot very
wel] appreciate the fallacy of this
argument that besides meeting our re-
quirements we are supposed to sell
Are we to open an electricity shop in
Orissa to meet the requirements of
the neighbouring States? It is all
fantastic. In this atomic age, when
we will be generating power from
atomic  fuel, when the entire
conception of generating electricity
has been revolutionised by the
ushering in of the atomic age, to
think of the submersion of 1,000 sq.
miles of area and uprooting 4,000
prople for just generating 2,000 mw of
electricity is bad planning, to put it
mi.dly.

Coming to the Indravati project, I
beg to submit that top priority should
he given to that. It is one of the
~heapest project: for power genera-
t:on in this country, According to Dr.
Khosla, the cost of generation of elec-
tricity per unit in this project works
out to Rs. 1,26 which compares very
favourably with other profitable
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power projects like Idikki (Rs. 1.77
nP), Pamba (Rs. 1.33 nF) gnd Koyna
(Rs. 1.33 nP). It is only beaten by
Sharavati where the cost works out
to Rs. 1.22 nP; but in Sharavali there
is no irrigation. It is purely a power
project  but this Indravati, besides
generating 390 megawa''s, would be
irrigating 2,32,000 acres of very fertile
land in Kalahan.) District which 1s
the second largest surplus distriet in
Orissa so far as foodgrains are con-
cerned. So, the highest priority should
be given for the generation of electri-
city by implementing the Indravati
Project. The cheap power available
there could be utilised for the alumi-
nium industry and for developing the
Dandakaranya area which is one of
the backward areas in the country
and where a large quantity of bauxite
is available.

To complete my observations on
power, I want to bring tp your notice
one thing. It is a good thing that a
power research institute is being
established at Bangalore with the aid
of the U.N. Special Fund. Its primary
duty should be to undertake an ex-
haustive survey of the power pot-ntial
including thermal from coal and natu-
ral gas, hydro-electric and atomic
generation and fix priorities. Then
only real justice could be done,

Then I would like to say a few
words about irrigatjon. Our rise in
fooq production has not kept pace
with the rise in population. Last year
we imported to the tune of 4 million
tons of foodgraing and by the end of
the Third Plan we fear that there will
be a =hartfall to the tune of 20 million
tons every year, So, ag has been point-
ed nut so ably in the previous debate,
Indian agriculture has been subject
to the vagaries of ihe monsoon and
our agricultural production, in spite
of the statistics given here, has de-
clined by 3.3 per cent in 1962-63. They
say that it iz on account of adverse
weather conditions. In a predomi-
nantly agricultural country, like India,
which constitutes BT per cent of the
rara] population, land is there where
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we could grow additional food provid-
ed we could supply moisture at the
right time. India's sunshine is zo
good that we will be capable of rals-
ing two and even three crops In the
course of a year. So, taking int»
consideration all these facts, the Third
Plan envisages the creation of an irri-
gation potential to the tune of 163
million acres. But we got a very
glcomy picture from the mid-term ap-
praisal which shows thap the short-
tall would be to the tune of 52 mil-
lion acres. The reasons given are that
assessment of the target was opti-
mistic and the delay in gxecution was
due to increased revised estimated
cost due to the rise in the cost of
material and wages and shortage of
loreipn exchange ete But al] these
things should have been taken into
coasideration at the time of formulat-
in® the Third Plan. I do not find
anv reason why this Honse should
excuse the various lapses. But, at
the same time. T submit that attempts
should pp made to achieve these tar-
gets,

Mr, Deputy-Speaker: The hon.

Member's time is up.

Shri P. K. Deo: Five minutes mote.
I am thke only speaker from my party
The Communist Party Members spoke
for 40 minutes.

Mr. Deputy-Speaker: He spoke
only for 30 minutes.
Shri P. K. Deo: Even after _the

creation of the irrigation potential we
find that there has not heen full utili-
satinn of it. There has been g iag to
the tune of 2.21 million scres and the
States where the lag is the greatest
are Gujarat, Mysore and West Ben-
gal. In Gujarat the percentage of

utilisation is only 33 per cent of the ’

irrigation potentia] created. In two
of its big projects, that is, Mahi Stage
I the utilisation is only 24 68 per cent
and in Kakapera Project it is only
22.86 per cent, Without blaming any-
body, we should go deep into the
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question as to why fli~c has beep a
lag in the utilisation of the irrigation
potential.  They say that there has
been delay in the construction of the
water courses and the various chan-
nels and it is also due to lack of ade-
quate knowledge to appreciate the
benefits of irrigation

The most important thing which T
bring to the notice of the House is
the betterment levy. 1t ig this better-
ment levy which is standing in the
way of fuller ytilisation of our irriga-
tion potential. The ryot pays water
tax besides that. He will have to
pay betterment levy which iz not
justified at all. No canon of equity
could justify the betterment levy.
Then, there have bpen s0me Pproce-
dural mistakes. That is why there
has been 3 1ag in the fuller utilisation
of nur jrrigation potential. Some re-
port came to me from Gujarat that
prior to taking water, thev will have
to sign  some time period forms in
which they will have to give their re-
quirements of water, the period, etc.
As you know, Sir.—vou are a very
keen agriculturist. ... ..

Mr. Deputy-Speaker: T am not an

agriculturist,

Shri P, K. Deo: I am sorry. There
dre s0 many in this House who can
appreciate my argument. The water
is such a thing that you cannot anti-
cipate it advance. The requirement
of water depends on so many condi-
tions, the rainfall and other things.
Sometimes it happeng that whep we
do not need water, we have plenty of
water from the distributaries and gych
things should not happen,

In Gujarat, at the time of signing
these forms, they further insist that
they will have to pay the water tax in
advance whether they take water or
they do not take water. By that
way, thev are put to s great hardship.
In the twg villages of Kaira District in
Gujarat, they have collecteq Rs 3000
from them and even though water has
not been supplied to them, they can-
not get the money back.
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1 would like to say s word about
the Rajasthan canal. Thjs canal has
got a great potentiality which could
turn this desert into a garden. But
we get grim reports of famine condi-
tions there—shortage of food-shortage
of fodder and shortage of drinking
water. In Lunkkeranser Brackish belt

of Rajasthan, drinking water is taken

by rail-borne wagons every day from
Bikaner. People have been put to a
great hardship. I think all these
things have to be looked nio and
Rajasthan cana] should be completed
without delay.

Coming to minor and medium irri-
gation projects, I beg to submit that
there has been a parochial approach
to this thing. These thinegs are de-
cided on partican consideration. My
friend Shri Narasimha Reddy comes
from Rayalseema area where there is
a scarcity of food Now. in Chittor
district even though the Bahuda pro-
ject was given a prioritv taking into
consideration the famine-stricken
conditions of Ravalseema, this project
has been given up on account of
group rivalry. Such considerations
should not be there.

Then. I wanted to speak regarding
the water-logeing in Puniab which
has created a problem thers. Water
cannot be drained away. So also is the
Hirakud ayacut where the best paddy
fields have been turned into swamps.
And still there is a betterment levy
and the water tax. All these things
have to be studied, and more em-
phacis should be given on minor
irrigation proiects as they are less
costly and quick results can be
achieved by them,

Mr. Deputy-Speaker: The  hon.
Member should conclude now,

Shri P. K, Deo: Of course, there
are many other failures also, Proper
selection has not been made and there
has been a shortage of staff. At the
block level and at the district deve-
lopment board level, we come across
the shortage of staff. That aspect
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also hag to be
Ministry.

looked into by the

Mr  Deputy-Speaker: Hon, Mem-
bers may not move their cut motions
subject to their being otherwise
admissible,

[N

Shri Dinen Bhattacharya:
move:

(i) “That the demand under
the head Ministry of Irrigation
and Power be reduced to Re. 17.

[Failure to take proper steps to con-
trol flood in different parts of the
country (1)].

I beg to

(ii) “That the demand under
the head Ministty of Irrigation
and Power be reduced to Rs 1.”

[ Utilisation of irrigation potential (2)]

Shri P, K. Deo:

(i) “That the demand under
the head Ministry of Irrigation
and Power be reduced by
Rs. 100.”

I beg to move:

[Lag in the utilisation of irrigation
potential to the tune of 221 million
acres. (3)]

(ii) “That the demand under
the Head Ministry of Irrigation
and Power be reduced by Rs.
100."

[Undesirability of the Tikarpara Dam
project in Orissa and the wvarious
complications arising out of it (4)].

(iii) “That the demand under
the head Ministry of Irrigation
and Power be reduced by Rs.
100."

[Urgency of taking up the Indravati
hydel and irrigation project in Kala-
handi District in Orissa. (5)].

(iv) “That the demand under
the head Ministry of Irrigation
and Power be reduced by
Rs. 100.”



8227 Demands

[Shri P, K, Deo]

|[Need for early construction of
the Rajasthan Canal Project (6)]

(v), “That the demand wunder
the head Ministry of Irrigation
and Power be reduded by Rs.
100.”

{Need for early completion of the
Balimela (Upper Sibru) Project
(71

(vi) “That the demand under
the head Ministry of Irrigation
and Power be reduced by
Rs, 100."

[Need to take adequate and early
measures to stop land erosion along
the Kerala coast (8)]

(vii) “That the demand under
the head Ministry of Irrigation
and Power be reduced by
Rs. 100.”

[Need to stop further denudation of
forest along the Mahanadi Basin in
Dandakaranyq area which has ag-
gravated soil erosion and flood pro-
blem, (9]

(viii) “That the demand under
the head Ministry of Irrigation
and Power be reduced by
Rs. 100."

[Need to provide flood protection em-
bankment ulong the Tel, the Maha-
nadi, the Brahmani, the Baitarini
and the Subarnrekha (10)]

(ix) “That the demand under
the heagq Ministry of Irrigation
and Power be reduced by
R=. 100.”

[Need to have an All-India grid of
electric supply (11)]

(x) “That the demand under
the head Ministry of Irrigation
and Power be reduced by
Rs. 100."
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[Need to have wuniform electricity
rates throughout the country (12)]

(xi) “That the demand under
the head Ministry of Irrigation
and Power be reduced by
Rs. 100."

| Non-utilisation of 34 megawatt of
Orissa’s quota of electricity gene-
rated at the Machkund Hydel Pro-
ject (13)] -

(xii) “That the demand under
the head Ministry of Irrigation
and Power be reduced by
Rs. 100.”

[Need to erxtend 132 K.V. linc at an
early date from Machkund Project
to Kalahandi District and comnect
it with Hirakud Grid as contem-
plated tn the First and Second Five
Year Plans (14)]

(xiii}) “That the demand under
the head Ministry of Irrigation
and Power be reduced by
Rs. 100"

'Need to have uniform rate for water
irrigation purposes (15)]

(xiv) “That the demand under
the head Ministry of Irrigation
and Power be reduced by
Rs. 180.7

INeed to have an exrhaustive survey
of power potential of the country
including Thermal (both coal and
natural gas) Hydroelectric and
Atomic generation (16)]

{xv) “That the demand under
the head Ministry of Irrigation
and Power be reduced by
Rs. 100."

'Need to set up a power research ins-
titute in the country with the aid of
U.N. Special Fund (17)]

(xvi) “That the demand under
the head Ministry of Irrigation
and Power be reduced by
Rs. 100."
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[Need to set up weather radars, elec-
tronic  routing machines, radio
operated automatic river and rain
gauge equipment and other flood
forecasting machines in all major
rivers tn the country (18)]

(xvii) “That the demand under

the head Ministry of Irrigation
and Power be reduced by
Rs. 100.*

[Need to utilise natural gas struck in
Assam, Gujarat and Punjab for pur-
noses of power generation (19)]

(xviii) “That the demand uynder
the head Ministry of Irrigation
and Power be reduced by
Rs, 100".

[Gulhati Commission report regarding
the Krishna and Godavari Waters
(20)]

(xix) “That the demand under
the head Ministry of Irrigation

and Power be reduced by
Rs, 100"

IUrgeney of construction aof the
Farakka barrage in Wes? Bengal
(21)]

Shri Ram Sewak Yadav: I beg to

move:

(i) “That the demand under

the head Ministry of Irrigation
and Power be reduced by
Rs. 100".

! I"ailure to implement the recommen-
dationg contained in the Gulhati
Commission Repory (23)]

(ii) “That the demand wunder

the head Ministry of Irrigation
and Power be reduced by
Rs, 100",

[Need to irrigate the famine areas of
Bellary Raichur and Dharwar Dis-
tricts of Mysore State through Up-
per Tungabhadra Scheme (24)]

(iii) “That the demand under
the head Ministry of Irrigation
and Power be reduced by
Rs, 100",
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[Need to construct Upper Krishna
Project first near Alamatti to irri-
gate the most famine stricken areas
of Mysore State (25)]

(iv) “That the demand under
the head Ministry of Irrigation
and Power be reduced by
Rs. 100".

[Need for rural electrification of all
submerged villages in Bellary and

Raichur District of Mysore State
(26)1]
(v) “That the demand under

the head Ministry of Irrigation

and Power be reduced by
Rs, 100".

'Need to construct medium size und
smal] irrigation canals through

small diversion and Anicut Schemes
et Tungabhadra River (27)]

(vi) “That the demand under
the head Minisiry of Irrigation
and Power be reduced by
Rs, 100".

:Survey Report of old Chief Engineer
Tirmal Iyangar of Madras on Tunga-
hhadra River especially near Gab.
bagudi in the year 1890 (28)]

Shri Dinen Bhattacharya: I beg to
move:

(i) “That the demang under
the head Ministry of Irrigation
and Power be reduced by
Rs. 100",

[Need to adopt early steps to check the
erosion of both the banks of river
Hooghly (29)]

(ii) “That the demand under
the head Ministry of Irrigation
and Power be reduced by
Rs. 100".

[Need to supply more power to the
industrial belts in West Bengal
(30)]

(iii) “That the demand under
the head Ministry of Irrigation
and Power be reduced by
Rs_ 100”.
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[Need to supply adequate power to
the rural greas both for small scale
industries and private consumption
(31)]

(iv) “That the demand under
the head Ministry of Irrigation
and Power be reduced by
Rs 100",

[Need for proper steps for training the
river mouth of Hooghly and Pupna-
rayan (32)]

(v) “That the demand under
the head Ministry of Irrigation
and Power be reduced by
Rs, 100".

cheaper
industries
(33)].

[Need to supply power at
rate to the small scale
run on co-operative basis

(vi) “That the demand under
the head Ministry of Irrigation

and Power be reduced by
Rs_100".
[Need for early completion of

Farakka Barrage Scheme (34)].

(vii) “That the demand under
the head Multipurpose River
Schemes be reduced to Re. 1",

[Failure to run the D\V.C. Project

properly (35)]
Shri Vishram Prasad: I beg to move:

(i) “That the demand under the
head Ministry of Irrigation and
Power be reduced to Re. 1.”

[Failure to implement the recommen-
dations of the Gulhati Commission
Report. (40)].

(ii) “That the demand under the
head Ministry of Irrigation and
Power be reduced to Re, 1.”

[Failure to supply power at cheaper
rate to industrial towng in Uttar
Pradesh. (41)]

(iii) “That the demand under
the head Ministry of Irrigation
and Power be reduced to Re. 1.”
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[Failure to take effective steps to con-
trol floods in different parts of the

country. (42)].

(iv) “That the demand under the
head Ministry of Irrigation and
Power be reduced to Re. 1.”

| Fa‘lure to bring about agreement bet-
ween States on problems associated
with inter-State rivers and canals.

(43)].

(v) “That the demand under the
head Ministry of Irrigation and
Power be reduced to Re. 1."”

[Failure to utilise the water resourc-
es for irrigation. (44)]

(vi) “That he demand under the
head Ministry of Irrigation and
Power be reduced to Re. 1.”

[Failure to develop power potential.
(45)]
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Shri Vishram Prasad: I beg to move:

(i) “That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”

[Need tp provide more financial and
technical gssistance to State Govern-
ments in the fielg of irr‘gation,
power, flood control, drainage, anti-
watsrlogging and anti-sea-erosion
measures. (62)]

(ii) “That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”

[Need to evaluate the progress of exe-
cution of projects in the irrigation
and power sectors. (63)].

(iii) “That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”
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[Need to evaluate the working of the
Central Water and Power Com-
mission. (64)].

(iv) “That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”

[Need to resolve the Krishna-Godavari
Water dispute. (65)].

(v) “That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”

[Need to increase the installed gene-
rating capacity. (66)].

(vi) “That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”

[Need to intensify the rural electrifica-
tion programme. (67)]

(viii) “That the demand under
the head Ministry of Irrigation and
Power be reduced by Rs. 100.”

[Need to expedite the construction of
ancther power station at Delhi.
(68)].

(viii) “That the demand under
the head Ministry of Irrigation
and Power be reduced by Ras.
100.”

[Need for more co-ordination ambong
the Electricity Boards in different
regions. (69)].

(ix) “That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs, 100.”

[Need to speed up the work of Ram-
ganga Project in Uttar Pradesh.
(70)].

(x) “That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”

[Need to reorganise the Damodar Val-
ley Corporation. (71)1].

(xi) “That the demand undgr the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”
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[Need to evaluate the working of the
Delhi Electric Supply Undertaking.

(12)].

(xii) “That the demand under the

head Ministry of Irrigation and

Power be reduced by Rs. 100.”
[Need to commission the second stage
of the Koyna-Hydro Project, (73)].
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Shri Sarjoo Pandey: I beg to mova:

(i) “That the demand under the
head Ministry of Irrigation and
Power be reduced to Re. 1."

[Failure to utilise the water resources
for irr'gation (8T)].

(ii) “That the demand under the
head Ministry of Irrigation and
Power be reduced to Re. 1.”

[Failure to develop power potential
(88)1]

(iii) “That the demand under the
head Ministry of Irrigation and
Power be reduced to Re. 1"

[Failure to supply power at cheaper
rate to industrial towns in Eastern
U.P. (89)].

(iv) “That the demand under the
head Ministry of Irrigation and
Power be reduced to Re. 1".

[Failure to take effective steps to con-
trol floods in different parts of the
country, (980)].

Dr, M. S. Aney: I beg to move:

(i) “That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”
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[Need tc widen the scope of work of
the Central Flood Control Board
with a view to tnclude in its pro-
gramme the scheme of flood control
of all the principal sea going rivers
of South India. (91)].

(ii) “That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100"

[Need to persuade the Government of
Nepal to agree to the alignment of
main West Kosi Canal in order to
speedily complete the Kosi Canal
System and the Rajpur Canal Sys-
tem. (92)].

(iii) “That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100

[Need to supply electr’'c¢ power to cul-
tivators at cheap rates. (93)].

Shri Sarjoo Pandey: 1 beg to mov:.

(i) “That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100"

[Need to evaluate the progress of exe-
cution of Projects in the irriguation
and power sectors. (94)].

(1i) “That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”

[Need to intensify the rural electri-
fication programme. (95)].

(11i) “That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”

[Need to prescribe uniformm rates for
water for irr'gation purposes. (98)].

(iv) “That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”

[Need to accelerate the work on flood
protection works and projects. (97)].

(v) “That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100."
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[Nced to provide more tube wells n
Eastern U.P. (98)].

Dr. M. S. Aney: I beg to move:

“That the demand wunder the
head Multi-Purpose River Schemes
be reduced by Rs. 100.”

{Need to revive the multipurpose river
scheme known as Vainganga River
scheme in Bhandara Scheme. (99)].

Mr. Deputy Speaker: These cut
motions are now before the House.

Shri Himatsingka (Godda): I am
glad that at the helm of affairs Dr.
K. L. Rao has been put in charge and
therefore, we can hope that the short-
falls in both power and irrigation
potential may be attempted to be made
up in a shorter time than perhaps
would have been possible before.

The development of the irrigation
potential that was planned for achieve-
ment at the end of the Third Plan was
20:47 million oeres 1o be irrigated.
But we are now nearing the end ol
the Third Plan, and 1t is expected that
only 23°16 million acres will be irri-
gated. Therefore, thuere is a very big
leeway to be made up, and it is necez-
sary that our efforts should be direct-
cd in that direction.

After all, the import of foodgrains
has been going up year by year and
there is a very heavy drain on our
resources on account of these imports,
and that can only be stopped if our
land bhegins to give more, which is
very much possible, provided we can
make necessary arrangements for the
supply of water when it is needed.
Instead of a situation where some of
the States have not been able to spend
more money on this item on account
of tight position of finances or have
wrongly diverted the funds for other
purposes, I think that our attention
should be concentrated on bringing as
much land under irrigation as possible.
I have not doubt that there is enough
potential for that purpose.

1 am speaking from my personal
knowledge, when I say that the Santal
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Parganas is a district having very
good fertile land., and there is only
one crop produced there, namely
paddy, and that also depends on water.
if we can supply water and the culti-
vators could be assured of the supply
if and when needed, I think that the
land will be easily made capable of
producing two crops definitely, and
perhaps in certain places three crops.
Even at the present moment, the dis-
trict is surplus, but I have no doubt
that it will be able to give a return
of at least 20 to 25 per cent of the
investment.

There ace a number of rivers whose
wialers go waste through the Ganges
and through the Ganges into the sea.
There is no reason why we should not
be able to utilise the waters of those
rivers and put them into service for
supply to cultivators.

Therefore, 1  would suggest very
strongly that Bihar, if it needs a little
more fund, should be given that fund,
for the simple reason that to that ex-
tent our imports will be curtailed and
we shall be having money in another
direction. 1t is alwavs beiller to pro-
duce more from our land than to de-
pend on imports. Moreover, we can-
not go on importing for ever. As a
matter of fact, at present, I find that
there is not much criticism about these
imports. Formerely, we were told on
a number of occasions that our -oun-
try would be self-sufficient by a
particular date, but that date was over
many many years ago. Unless we
exert our influence and direct our
energies to making this country sell-
sufficient by increasing the irrigation
potential, in “all possible manner, we
shall have to depend on imports, be-
cause anyhow we must feed our popu-
lation which is increasing rapidly.

Therefore, I feel that the very large
number of river schemes that can pos-
sibly be executed and easily be taken
advantage of in  various districts
should be taken advantage of and uti-
lised to give belter results and to
praduce more food.

Similarly, I feel that there is a
shortage of power also. But for the
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Iact that the industries have not come
up to the extent that we had expect-
ed, on account of certain fiscal mea-
sures and other difficulties, 1 think the
position of power supply would have
been very precarious. Because the in-
dustries have not come up to the ex-
tent thal was planned or intended, the
pressure is not so much. I would
submit, however, that so far as power
is concerned, we should always plan
ahead and not lag behind the needs.
We should always be ahead of the
expected demand so that no industry
would suffer or would have to wait
for want of power. 1 know that in
Bengal, Assam and Bihar, industries
cannot be set up for want of power.
Unless power is made available, no
new industries can come up because
it needs more money if they have got
to have their own power.

I alsg find that a large number of
machinery items which become sur-
plus after the completion of one pro-
ject or another lie unutilised. I un-
derstand that a  beginning has been
made to divert this machinery to other
projects. Still if you go to the vari-
ous places in the interior, you find a
large number of tractors lying idle.
I do not know whether they belong to
the wrigation department or the agri-
culture department, But they aro
lying unutilised for years. If they
have got tp be disposed of, let them
be disposed of quickly so that they
may give some return.

There is another thing. More and
more earth-moving machineries are
being utilised both for irrigation and
for power purposes. But there are no
trained personnel. Certain training
centres have been opened, But all of
them are on the western side, fo
instance, in Gujarat, Bombay, Punjab
and perhaps Maharashtra. There are
no such training centres in the eastern
zone, I suggest that such training cen-
tres should also be opened in Bihar o:
Benga] or wherever they can suitabiyv
be opened. I think Bihar has a very
large area for cultivation. So one of
the centres should be opened there.

Another thing is this. Even the
present potential of over 12 million
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acres is not being utilised. Steps
should be taken to find out the causes
of this non-utilisation. Mention was
made by a previous speaker of the
betterment levy which the cultivators
were not willing to pay. Anyway,
when the potential is there, there is
no reason why steps should not be
taken tp see that it is fruitfully utilis-
ed. If it becomes necessary tu reduce
the rates, 1 think Government should
not mind doing it—if that stands in
the way. I do not know what is stand-
ing in the way, but if that be one of
the grounds, I feel that factor should
be considered and something done in
that direction,

As 1 mentioned, a number of sche-
mes can be taken up in the district
of Santal Parganas which will give
results latest within two years. A
large number of them can be complet-
ed within a year and in any case,
within two years they will begin
yielding quick returns. This should
be looked into and taken up. States
should be encouraged with advice,
money and other resources and any
support they may be in need of.

Shri Lalit Sen (Mandi): While
supporting the demands of the Minis-
try of Irrigation and Power, I would
not like to commence my speech with
a platitude about the importance and
magnitude of the Ministry of Irriga-
tion and Power. Irrigation and power
combined together form the very
nexus and the basis for the future of
our agricultural and industrial deve-
lopment, and it is not really necessary
for me to over-emphasize this aspect.

At the very outset, I would like to
congratulate the Minister for the
sense of efficiency, urgency and de-
dication that he has been  able to
bring about in thig Ministry, and I
am particularly mindful of the ac-
cord and agreement that he hag been
been instrumental in bringing about
amongst the various States with ::
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gard to the various water disputes.
Particularly, I would like to mention
the agreements between Punjab and

Rajasthan regarding supply to the
Sidhmukh area, between Punjab
and UP, regarding the Gurgaon

canal, between Andhra and Orissa
regarding Sileru, between Punjab,
Himachal Pradesh, U.P. and Delhi in
the Yamuna agreement, and last but
not the least the settlement of the
Krishna-Godavarj dispute now seems
round the corner.

Ariicle 262 of the Constitution en-
visaged certain special powers for
the Central Government with regard
to such disputes, Our constitution-
makers in their wisdom had wvisuali-
sed the very situationg that have
arisen today ~ Wherever and when-
ever there is a likelihood of the in-
terests of two States clashing, the
Government of India and this Minis-
try should not hesitate to use their
good offices in good time to settle the
dispute, because they have powerg to
do so under this article.

Another good step has been the
bringing together of the Ministries
of Irrigation and Power and Food
anqd Agriculture under one umbrella.
1 think a natural corollary that
outflows from this decision is to bring
in all the minor irrigation schemes
within the purview of the Ministry
of Irrigation and Power, We cannot
forget that minor irrigation, even at
the end of the Third Plan, will cater
to about 47 per cent of our irrigated
land, as against only 43% under
major irrigation schemes. I realise
that 70 to 80 per cent of our lands
will have to depend upon irrigation
from the big projects, but the im-
portance of minor irrigation cannot
be minimised, and I hope that not
only will minor irrigation come into
the terhnical hands of the Ministry
of Irrigation and Power, but a study
will be made of the performance of
minor irrigation schemes, because a
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large sum of about Rs, 122 crores or
so has been spent and the resulls
have not been too satisfactory.

What we need is a plan for the
future, what is known as perspective
planning. 1 do feel that a radicil
change is required in our system of
power planning. At present esti-
mates are based upon the require-
ments as calculated from the end of
one plan to the end of the next plan.
Al] these power projects take three or
four or even five years to be com-
pleted, and so power lags and short-
falls become inevitable. If we can-
not plan on a long-term basis for the
next Plan, we should at least plan
from the middle of one Plan to the
middle of the next Plan. We should
plan for the Fourth and Fifth Plans
right from now, Ultimately our aim
should be to utilise all our hydro-
electric potential which comes to
about 41 million KW, If this is not
done, I am convinced that our in-
dustrial licensing policy in the future
will have to be severely curtailed.
In our country the tendency in the
past few years has been for power
demand to outstrip power produc-
tion, but in the case of irrigation, it
has been just the other way round.
Irrigation potential has been more
than actual utilisation.

Whereas we have made good pro-
gress in irrigation utilisation, which
ig about 82 per cent, the progress
with regard to the creation of power
production is not satisfactory, and I
do believe special steps will have to
be taken by the Ministry of Irriga-
tion and Power to consider this
whole matter,

A word about irrigation. The pri-
mary aim of our irrigation policy,
as has been rightly mentioned by
speakers before me, is to raise our
food production, We have done
very well in the last few years, and
a study of our dams and river valley
projects is really a study of missions
having been fulflled and dreams
having come true. In the first two
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Plans, a sum of Rs, 750 crores has
been spent and Rs. 661 crores are to
be spent in the Third Plan, and at
the end of the Third Plan we hope
that 65 million acres will be under ir-
rigation, But I must point out that
while ulilisation has been good, and
the Plan is good, the creation of ir-
rigation potential gtill lags behind by
about 6.31 million acres, For this
T cannot think of any other way ex-
cept that we should have more
schemes. Out of our water resources
running into 1400—2000 million acre
feet, only 20 per cent are utilised.
We should start thinking in terms of

more schemes from now on and
provide more funds. Projects such
as the Rajasthan canal should be

taken up on a priority basis and be
given more funds, The  Centre
should take greater interest. New
schemes should be taken up, to men-
tion a3 few: Pochampad Srisailam in
Andhra, Koyna, Jaykundi project
in Marathwada on the Narbada etc.
Whether it js the question of survey-
ing the Himalayan waters ang as-
sessing their potential in terms of
power which they are capable ot
generating or cven Tikarpara, so
vehemently relerred to by an hon.

Member who spoke  earlier—they
should all be investigated. The
Tikarpara scheme seems to have

created more heat than light though
I am in the dark about it. We do not
know very much about the scheme.
I would only say that it is not quite
correct to condemn or recommend
a scheme before investigations have
been completed or to hold opinions
about a scheme regarding which we
do not know much. I would only say
that this scheme should also be in-
vestigated and if found beneficial
there ig no reason why the Govern-
ment of India and the [rrigation
Ministry will not take it up.

1 would say a word about hydro-
logica] operations, Some years ago we
used to get some information from
the Chinese about the upper reaches
of the Brahmaputra—it might have
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been right or wrong, That informa-
tion does not obviously come now.
The necessity for strengthening our
hydrological surveys in the upper
reaches of the Brahmaputra and the
ganga basin has become very  ob-
vious. Uptodate equipment in the
form of wireless sets and helicopters
should be made available so that
these hydrological operations coujd
procecd satisfactorily.

Just as irrigation has to be utilised
to increasg food production, power
has to cater to industrial growth.
60—70 per cent of our power is being
utilised by industries, Our commer-
cial consumption by the end of the
Third Plan, by 1966, may run to 15
millien kilowatts. We  have spent
Rs. 827 crores in the first two plans
angd I presume out of the total planned
outlay of Rs. 1089 crores we must have
about half that amount. In-

spent

stead of 7.7 million kws, we have
vnly  abour 7 million kws., gene-
rated. We have good reasons for
this. Nevertheless it is a matter
which requires the closest attention

of this Ministry; if we have to achieve
the target of 12.69 million kws_ by the
end of the Third Plan, the avcrage
annual generation of hallf a million
kws, should be doubled or even tre-
bled, New schemes generating 2 :nil-
lion kws. may be taken up at an ad-
ditional expenditure of Rs. 70 crores

with a large foreign exchange c¢om-
ponent,
I welcome the steps the Ministry

has taken, as also the initiative in the
formation of regional electricity
bhoards. I hope these boards will soon
lead to the formation of regional
grids, ultimately leading to the
national grid which we all want, Even
a cursory study of these grids shows
that they are going to account for
about Rs. 150 crores saving in our
power outlay and account for the
generation of about 2 million kws.
of extra power by this inter-State co-
operation,
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I would briefly mention the neces-

sity for co-operation between the
various agencies which produce
power—Ip  particular the Centra!

Water Power Commission and the
Atomic Energy Commission. The AEC
is doing pgood work in planning
nuclear power stationg in the Third
and the Fourth Plans. We all know
that our thorium deposits are wvast
and uranium deposits are limited. But
both put together are capable of pro-
ducing sixteen times the energy of our
known coal reserves. There ig, there-
fore, the greater necessity for the
Central Water Power Commission and
the Atomic Energy Commission to co-

operate so that an integrated ap-
proach can be made to the whole
subject.

Now, the position about the pro-

duction of power equipment is alsc
a matter to which I would like to
make a brief reference. As we gall
know, by the end of the third Plan
we shall be spending about Rs. 3,0C0
on our power projects, The Ehopa!
factory is probably going to- produce
about 11 lakh kilowatts of equipment
by the end of the Fourth Plan.
The First Electricity Survey repor!
indicates that a lag in the production
of clectric equipment will go on {ill
about 1970-71. I would, therfore, like
to suggest that the Government should
immediately consider the possibility of
setting up a new factory in tha pri-
vate-sector. 1 say, private sector,
because, after all, we are spending
crores and crores of rupees on im-
porting equipmen{ from abroad also
from the private sector, If we can buy
cquipment from the private secior
abroad, 1 do not see why we should
not encourage our own private sector
here also. If this does not happen, |
am sure that the cost of the powcr
projects, by the end of the fourth Plan
in terms of foreign exchange, import
restrictions and revised estimates etc.
would increase by 20 {o 25 per cent . .

Mr. Deputy-Speaker: He may con-
tinue aflerwards. We will now take
up the Calling Attention Notice.



